ISARREEARA Y 1

CENTRAL ADUINISTRATIVE TRISUNAL, ALLAHAEAD BENCH,
ALLAHASAD

-

Review application ¥, 48 of 2002
In
Originzl Application ¥».1565 of 1992

Allahabad, this the 2nd Septeaber®2002 , §

Boo'ble ¥, S. Dayal, aA.M,
Hoa'ble Mr. A.K. Blatnagar, J.M.

Mknil Chandra Posai, sfo Late shri INa Chand
Joshi, presently postsed as Programme Executive,
All India: Radio, Paizabad,

eeecee..Applicant
BY Advocate : Sari X, Kant,
Versas
1. ©Onion of Indiz through Ministry of Infirm=tion
anc Broadcasting, ¥w Delhi,
Z. Director Generzl, All India Radio, Akashwani

Bhaw=n, ¥w Delhi,

.----..-.RGSPOMeIItS

By 28wvoc=te

CRDER

By Bon'hliec Mr, S, Day=l, A.M.

This review application has been ﬂl#:eteﬁm
review of order Gated  29.06.95. The praver in the review

2pplication ifs that the pay of the applicant
from the 93te of refixa—.tion and not froam the date
£i1ing of/o.a. It appears from the affidavit f P
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- \ wwe, therefore, direct that the respondents shall
' re-fix the pay of the applicant, granting pay

protection from the date he joined as Transmission
Executive after having served as Staff Artist on
contract basis. The applicant shall also be granted
the benefit of joining time, joining time pay, carry
forward of leave and transfer T.A, in case these
were given to Smt., Kanta Pant or shri B.,N.P. Sinha.
The arrears shall be paid to the applicant with
interest of 12% per annum from the date of filing
of this application, i.e. from November, 1992,
This order shall be complied within a period of
three months from the date of its communication by
the applicant to the respondents. The cost shall be
paid to the applicant by the respondents,®
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3 The order stipulates the payment of arrears to the

applicant at the rate of 12% from the date of filing of

e e P E R = A E
i

the application, Since tnis direction was given, the same
cannot be reviewed, on account of the review application,

The applicant had challenged the compliance of the order E';Z
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through execution application No. 2692/01 in 0.A, no.1565/92

and order dated 19,04,02 reads as follows:=-
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"From a perusal of the aforesaid order, it appears
that the Bench allowed arrears with 12% interest from
November'1992, from the date of application, i.e.,
from the date the 0.,A., was filed in this Tribunal.
Thus, the respondents have correctly executed the
order and we do not find any mistake on their part."
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4, Therefore, this review petition is misconceived and r

is dismissed, both on limitation as well as on merits,
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Member (J) Member (A)
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